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HOn Mr D S Baweja, A.M.
Hon Mr J P Sharma, J.M.
f
Shri R C Sinha, counsel for applicants in
all the three 0.As is present. Shri Vikram Gulati, t
counsel for respondents in Oa No.737/95 has sought :
ad journment . None is present for the respondents in ~HE
other O.As. Shri Sinha also seeks adjournment . List [
for final hearing on 4.8.98. B r’
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